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SHRI OSCAR FERNANDES (Odi-
pi): Already a judicia] enquiry has
been instituted by the State Govern-
ment as far as Nagercoil incident is
concerned but this judicial enquiry
pertaing ‘'to a particular incidents.
There the confusion continues and the
harassment continues. So, the matter
can be taken up in this House,
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PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORTS OF
Praga TooLs LrD., SECUNDERABAD
FOR 1980-81 GARDEN REACH SHIP
BUILDERS AND ENGINEERS L1D.,
CALCUTTA FOR 1980-81, DI1TAILED
DlMmanps FOR GRANTS, 1982-83 FOR
MINISTRY OF DEFENCE AND DEFENCE
SERVICES ESTIMATES FOR 1982-83

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): On behalf of Shri
R. Venkustaraman, I beg to lay on the
Table:

(1) «\ copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(ay (i) Statement regarding
Review by the Government on the
working of the Praga Tool Limit-
ed, treounderabad, for the year
1980. 81.

(i1, Annual Report of the Praga
Tools Limited, Secunderabad, for
the wyear 1980-81 along with the
Audited Accounts and the com-
ments of the <Comptroller and
Audlior General thereon

[Placed imn Library. See No. LT-

3666/82].

(b) (i) Statement regarding
Review by the Government on the
working of the Garden Reach
Shipbuilders and Engineers Limit-
ed, Calcutta, for the year 1980-81.

(i1) Annual Repori of the
Garden Reach Shipbuilderg and
Engineers Limited, Calcutta, for
the year 1980-81 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon

[Placed in Library, See No. LT-

3667/82].

(2) A copy of the Detailed De-
mands for Grants (Hindj and
English versions) of Ministry ef



$51 Papers Laid
Defence for 1982-83. [Placed in
Librery. See No. LT-3668/82].

(3) A copy of the Defence Ser-
viceg Estimates, 1982-83 (Hindi and
English versions). [Placed in Lib-
rary. See No. LT-3669/82].

NOTIFICATION RE. CENTRAL MAREKET
LoaNs & UNDER CustoMs AcT, 1982,
AND CeENTRAL Excise RuULEs, 1944
ing certain articles from Excise
Duty.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table:—

(1) A copy of the Notification No.
F 4(5)-W&M/81 (Hindi and English
versions) dated the 15th March, 1982
regarding Central Market Loans.
[Placed in Library. See No. LT-
3670/82].

(2) A copy of Notification No,
G.S.R. 251(%Z) (Hindi and English
versions) published in Gazette of
India dated the 15th March, 1982,
together with an explanatory note
indicating the alloy steel items
exempting from the auxiliary duty
of customs, under section 159 of the
Customs Act, 1962, [Placed in Lib-
rary. See No. LT-3671/82],

(3) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944:—

(i) GSR. 273 published in
Gazette of India, dated the 13th
March, 1982 together with an ex-
planatory memorandum regarding
exempt from the auxiliary duty
leviable on zing ingots if sucn
zine ingois are used in the manu-

facture of zinc dusts and the zinc

dusts so manufactured are used in

the manufacture of
wrought,

zine un-
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(ii) G. S. R. 274 published in
Gazelte of India, dated the 13th
March,- 1982, together with an ex--
planatory memorandum regarding
complete exemption from pay-
ment of Central Excise Duty on
air-conditioners, refrigerators and
water coolers required by the
foreign privileged organisation for
its perscnal use, subject to the

conditiong specified thereon..

[Placed in Library.
3672/82].

See No. LT-

Y

Annual Reportg of Central Silk Board,.
Bombay and Textile
Bombay for 1980-81

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): I beg to lay on the
Table;

(1) A copy of the Annual Report
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(Hindi and English versions) of the -

Central Silk Board, Bombay, for
the year 1980-81, under section 12-A
of the Central Silk Board Act, 1948.
[Placed in Library. See No. LT-
3673/82].

(2) A copy of the Annual Report
(Hindi and English versions) of the
Textiles Committee, Bombay, for
the year 1980-81 along with the
Audited Accounts, under sub-sec-
tion (4) of section 13 of the Texliles
Committee Act, 1963. [Placed in
Library. See No, LT-3674/82].
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